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Payment of Gratuity to Retu-ing
Officers

6329, SHRI RAM VILAS PASWAN:
Will the Minister of LABOUR be
pleased to state:

(a) whether some representations
have been receiveq from the retiring
officers of his Ministry whom higher
amount of gratuity admissible under
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the proviso to Rule 50(5) of the
C.C.S, (Pension) Rules, 1972 has been

denied; and

(b) if so, the reasons for not gran-
ting the higher amounts?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T ANJIAH): (a) and (b). A retired
Under Secretary of this Ministry had
represented for calculation of the
amount of gratuity admissible to him
under the proviso to Ruie 50 (5) of
the C.C.S. (Pension) Rules, 1972.
Hijs request has been acceded to.

Workers’ Education Scheme

6330. SHRy G. Y. KRISHNAN: WwWill
the Minister of LABOUR be pleasad
to state:

(a) whether there is any proposal
under consideration to educate <he
workers under the National Adult
Education Programme of the Minis-
try of Education;

(b) if so, the programme of Gov-
ernment in this regard;

(c) whether Government are
aware that Workers’ Education Sche-
me is not functioning properly; and

(d) if so, the remedial steps Gov-
ernment are taking to improve its
performance?

THE MINISTER OF STATE TN THE
MINISTRY CF LABOUR (SHR1 T.
ANJIAH): (a) and (b). The Central
Boargd for Workers Education, an
autonomoug organisation wunder the
Government of India, has undertaken
an Adult Eucation Programme in
close collaboration with the Ministry
of Education. This scheme was start-
ed on 2nd Octobor, 1978 and it is
being implemented intensively in
plantation and mining areas where
illiteracy is comparatively more. AS
on 31st March, 1980, 15043 workers
were participating in 807 adult literacy
classes in 41 regional centres,
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(¢) and (d). The Workers Educa-
tion Review Committee appointed by
the Government to review the work-
ing of the scheme has made recom-
mendations for improvement in the
scheme. These are peing implemented,

Labour Disputes

6331. SHRI G. Y. KRISHNAN: Wwill
the Minister of LABOUR be pleased
to state:

(a) the number of cases relating to
labour disputes pending before the
Labour Tribunal Courts, State-wise;

(b) the reasong for delay in their
disposal; and

(¢c) whether Government have is-
sued instructions that the labour dis-
putes should invariably be disposed
of within a specified period?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (2) A State-wise gtate-
ment showing the number of cases
relating to labour disputes where the
Central Government ig the appro-
priate authority, pending before the
various Central Government Indus-
trial Tribunal-cum-Labour Courts, as
on 31-5-1980 is at Annexure I.

(by The main reasons for delay in
the disposal of caseq are:—

(i) stay orders in some of the
cases.

(ii) the parties seeking adjourn-
ments.

At times, vacancy in the Tribunals
also causes gome delay.

(¢c) The Industrial Disputes Act,
1947 does not provide for a specified
period within which the awards should
be made. However, the position of
cases is reviewed from time to time
and Presiding Officers are requested

to expedite disposal.

Statement
ANNEXURE I

Number of caseg relating to labour
disputes pending before the Central
Government Industrial Tribunal-cum-
Labour Courts as on 31-5-80.

S. No. Name of the No. of

State/Union cases

Territory pending
1. Assam 11
2. Bihar 217
3. Chandigarh 24
4, Delhj 80
5. Gujarat 7

6. Goa, Daman & Din 41

7. Haryana 5
8. Himachal Pradesh 23
9. Jammu & Kashmir 4
10. Karnataka 2
11.  Kerala 3
12. Maharasbtra 70
13. Madhya Pradesh 47
14.  Orissa 2
15. Punjab 9
16. Rajasthan 12
17. Tamil Nadu 2
18. Uttar Pradesh 47
19. West Bengal 197






